RAJYA SABHA (11 MARCH, 2002]

SHRt PRANAE MUKHERJEE (West Bengal) : Madam, during the
whole tenure of Smt. Violet Alva, we had been addressing her as '‘The
Deputy Chairman' or 'Madam Deputy Chairman' not as 'Madam
Chairperson’..,

THE DEPUTY CHAIRMAN: 'Chairman’' or ‘Chairperson’ ié okay.
But, in Hindi, 'sysamfer sounds very peculiar.

i aresf el (ven w2 ;. SwEERY gEET, 9w e s F e
&, o off seawE w3, 99X ufy & w0 oo

THE DEPUTY CHAIRMAN: Male-dominated society! Okay, we have
the Consumer..,

MATTER RAISED WITH PERMISSION SITUATION AYODHYA

SHRI PRANAB MUKHERJEE (West Bengal) : Madam, before we
take up either the Short Duration DBiscussion or the Legislative Business,
with your permission, | would like to inform you that 1 had already given a
notice that | would like to draw the attention of the House to a very
important issue that is taking place in Ayodhya, specially, with reference to
the fact that, now, the State is under President's Ruie and the Government
of India has a direct responsibility as the administrator of the State's affairs
through the Governor. We are hearing about a number of developments
that are taking place in Ayodhya. It is understandable that the Government
is trying various means to defuse the tension and is aiso trying to resolve
the issues. Naturally, we did not raise the issue on the floor of the House
when the whole thing was in the process. The assistance and support of
the religious leaders was sought. Efforts were made te persuade both the
sides. The hon. Prime Minister had a meeting with the leaders of those
who are engaged in the temple movement and also with the leaders of
various other minority representatives. But, at least, when the House is in
Session, is it not the responsibility of the Government to inform the House
as to what they want to do and what their stand is? Why is it that we have
to read the newspapers, watch the television or other electronic méedia to
get the views of the Government when tne Harliament is in Session? When
Parliament is in session, the Government should have taken the House into
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confidence and informed about the latest situation. Therefore, | would like
to know from the Government at what point of time would it be in a
position to apprise the House about the latest situation, In regard to
Ayodhaya? Right now, we have been told, and some persons have
watched on television also, that ARudrabhishek has already begun. As per
the media sources, it is on record that one section, espscially the VHP and
the Ram Janambhoomi Trust have aiready said that they were not going to
abide by the verdict of the court. The Government is insisting upon them to
abide by that vergict. Naturally, the Government is bound to go by the
decision of the court. But one contesting party is saying that that they are
not going to abide by any verdict, they will go according to their priority.
The other side has already indicated that they will abide by the decision of
the court. In view of this, how is the Government going to tackle the
situation? For the time being, there is no responsible Government in the
State; it is under President's rule, therefors, Madam Dseputy Chairperson, it
is primarily the responsibllity of the Central Government. | urge upon the
Government to keep the House informed, as to how they ara going to
tackle the situation in the present circumstances.

SHRI NILOTPAL BASU (West Bengal) Madam, first of all, | would
like to thank Mr. Pranab Mukheriee for raising a very pertinent question.
Almost for the last one week, we have been reading reports about the
conflicting positions taken by the organizations that are involved in the
Ayodhya controversy. We do not understand why such statements are baeing
made because according to an Act enacted by Parliarnent, the acquisition of
that land cannot take place in Ayodhaya. As per clause 6(1) of that Act,
that land cannot be given to any Trust or Body which has been formed on
or before the enforcement of the Ordinance. Now, we understand that one
particular group has been demanding that so-called undisputed portion of
the land should be handed over to them, According to the Act, that cannot
done, and the Government itself has admitted in President’'s Address, that
the Government has the position of the statutory receiver, So, as a
statutory receiver, the Government's position is vary, very limited, in terms of
maintenance of the status quo of that particular land. But, later on, we
come to know that a religious leader has been involved in negotiations with
the Muslim Perscnal Law Board, the VHP and-the Ram Janambhoomi Nyas.
And the big positive development that was being paddled by the media --
as retold by the Government -- is that the Vishwa Hindu Parishad and the
Ram Janma Bhoomi Nyas are prepared to abide by court's verdict. No
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sooner was this so-called breakthrough announced in the Press, the very
same day, Shri Giriraj Kishore, one of the functionaries of the VHP, came
out as a disclaimer that they had never given such a commitment. The very
next day, Shri Ashok Singhal, not of VHP, but of the Ram Janambhoomi
Nyas, said that they would abide by thai. When Mr. Singhal made that
statement, on that very night, | heard on the television, Shri Vishnu Hari
Dalmia, who is the Vice-President of the very same organization, saying that
final decision would dapend on the dharmacharyas. Yesterday again, the
Ram Janmabhoomi and the VHP went back on their statement, i.e., 'if the
Hindus lose out to the Muslims in this dispute, then, we are not going to
abide by it.' In this kind of a situation, the Minister of State for Home want
to Ayocdhya and announced that all the earlier restrictions, which were
announced by the Governmaent, for stopping people from reaching there on
15™ March, stands withdrawn. Already, there is a tension in the country.
Yesterday, in my State, West Bengal, without any permission, certain puja
was sought to be performed, as part of the communal mobilization, and,
consequently, in the unfortunate incident of police firing, a person lost his
lifa. Therefore, there is a great deal of concern and doubt in the minds of
the people. And as Mr. Mukherjpe has very rightly pointed out, this is a
situation which is engaging the attention of the people, at large, in this
country,

Therefore, the Government should immediately make a staternent
on the floor of the Housa, At the same time, we also wan! an assurance
from the Government that in view of the delicate nature of the issue, the
Government will do everything possible, and every power at its command
will be put to use; to maintain the status guo ; and nothing would be done
which is against the law of the land.

THE DEPUTY CHAIRMAN: In the morning, { remember, the
Chairman did permit a few mentions to be made. But, we should not start
a full-fledged discussion on it, because we have a lot of Legislative
Business. | have before me the names of Shri Rama Shanker Kaushikii,
Shri Amar Singhjl, Shri Kalraj Mishraji and Shri Sanjay Nirupamiji. | will call
all of them, one by one, and then we will start the Business.

oft v viww Y (TR w2Y) AW, W gt W A gom gl oft @
v Araw og N A A AREN wEw A § o qo B e R § ofte aw
FE e ¥, gov wdw # ad T o Rufy &) R rer ¥ e o o £
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SHRI NILOTPAL BASU: Let the documents be placed on the Table
of the House.
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SHRI NILOTPAL BASU: If the Government has got some
documents, let it place those documents on the Table of the House.

N wave fim ;. wrta, # am @ sEm aEw § B s A
...(=rmEm). .

Iewafy | HFrge f, s g A

AN waea fim : frew, wiftigds 9 7@ @ &) e § R wer =
Wqﬁ%lam’tmﬁﬁhﬂmaﬂm?ﬁgé | s @ wA-item /e
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e aF A uRg WREN A oE W AN AR ¥ W uaE wE o 3 e oo
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st gro ot : ", L (smAum)..

of} Worg Py : 3w 7% 9 oF aoa £, oo wwE &9 A = fen
71?7 R giA #E & bua @ ggl wgA § AR 9« R an) L(=Eam)... s
T A T T IS A A A A A €7 L (SEeE)...

oft o vl : s A a@ @ g A L (EeE)...
ot wiwg fews - o B9 A FIE T uET w9 T 4 9 E?
it gw ot : S &, worm oft | s A A L. ().

oft do oUW - 9 ¥ T AU A SEF A G A9 RY| weaE 9 R
A P I F QR ERQ B 977 G a1 gEAEE F A F faw)

it gro wdd) - wow oF, § el e FY wER wHA g, I AW
& N g v § afrm 70 wea A 8 e, 1980 ) ww 3 yER & g and
o, =P "= F 30 g, 1985 F T gt BN @ 9/ and fY, o wE w1 anh
g Rys fear &, @ 39 W59 Y anwd 3 IS T A8 D ot fF 9T gl &
THEY 39 %A @ miafET § @ o, 92 feifua e B o) gmfae @ A
g @ fregw of 3 #12 wadlft @ a9 e &, IO 9% @ FNaE A
faefe & o W @1 T oA v ailw @ & F fwgde 9w urder aven
g 5 % o wen & 7% wga A/R7T Amen & | aw g d9Ra & 5 wR-Sw
R 79 O N FI-ARER A FA € @ Q9 A, ohewm A & o, wfE @ qw A
wmEils fiRn & ey @ o ¥ FIR ORT ¥ 39 UPR b gaaE ¥ 45 W
9wl &1 wedt £ iR v g8 A en e @ At &) gefoe & amow i
w1 ArEan g & ... (2gaars)...

sft o P : 4 9f O ouR go @ € ...(=aam).. § 7@ @ ue 9o
& €| .. (EaaE)...

i g vl § e wrek FEn ol R W A amg s e A @
o T weA F Fraw IR el F FER 99 ued A sra @ Refa s Ran
el .. {eFEEn)...

it vior froww - A 7 @ qo @ € B amw gifw B &1 g el a2
a1 §, 98 o T # s TE & A A v 9x A e £ ¥ smea @
a3 U F A ¥ Eed § #F fta anan R (somamE)... @) TE seea w
A B TR L(EEeE)...

62



(11 MARCH, 2002] RAJYA SABHA

ﬁqtuudtﬂ:mﬁwm.mﬂmtaoﬁ*amwa‘r
mﬁaﬁﬁmﬁﬁﬂslrﬂgmwm?ﬂ
¥ S B g L (sEaE)... aw o faa fag aRwx
a‘!ﬁr—rmmm#mﬁﬁwﬁt 5 trwen
amafarae ) .. (=ma.F)...

Madcafrom . o5 ¥ MR W ab & % a9 & bva & 7
o o, AP Ix P o) T # W e IR ¥ 5 ab o iR oY
W wER 1 AR { awh ffie R ) R g o @ sfer &
o IftEr & AR g @ ofRrE AR | A fe et w after o

I iy @ e R (o).,
ot gto ol : 3 wE F TR aTw A & SR TE afRem T R

L3

sft Wora Fegs : Aepa T8 W a9 A o &, g9 TR @ P N
& 5 & yu w57 w w5 g ().,

N wrash ) . it Suamfe TEEE, 4 O o9 W gw w5 G
e gEi 9, FoW 9 Joaw T Y |

IUEIfY ;w7

# sl fofl . w=ifs 3 @ I
ey @ g = & W 3w A7 £ Seh
TEY, TS AR A e W € an F ) L (smaend)...

IR : o e, e anw R B 38 Ao T E

wed ¥ dm (s owdw faw) . el STy wEEE, R S A
e O ¥ ot AN o IR goraa € A £ wR M AR § @ ) R R
o ity wew Aol aa o e € o F o of g ¥ B daw g aen
5 3w oy o i v &, vw A= g> &)

Tqwarafy : sl w0 g R fan &1 Mr. NLK. Premachandran
has also given his name. One thing, | would like to say. We have the
legislative business hare, which we have to do.
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sft Wiorg Frowm - vy, F12 9 B9 S A T an #)
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... (AT, ..
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court becomes sub judice. And to say whether you are going to accept it or
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FE TR TR T IE Y $9 B 5 qiepic & am o oo w7 £, 9w e
arrdia &1 3 & ' A o T g vaa § wiffeegee & s | @ e
Fiffecye & IR W, e ' we Ay o €, SEe WY v go, o
frer g8l 43 &, s s W oRR FRYI I I e @ g A, fea
qHHE A, N 5N N $9 ob 6 usar i 97 EE & SR aeen &
ge frw o & A &, e & A A & o1 Q)-ww uAl 9 g A X O
AN I R | gET g ydew & fhal § ) a9 sEeY I TR oY it
2 A R 0 £, 99 S N g ¥ afr AR oife & wrew @ i fise W
S qE |

st Worg Frem : summfs wEem, = wew § o et v &, o v
@R € g IR w W @ R 2w A ) oam T ¢, ge gst whfifE B ¥,
ud Rudeeg 78t w Ik &1 3 R A A o o g v &, o) agvers o
&, 9% JWe A S 9 iR en Y gorw ¥ R 3w A o ooy ga @ g,
Y amea ¥ IUe gyeo Rk gaen & 5 smemn A s AR @ o @ F @
TEIS T USW, A W AHE A 3 AQM? AW qR-IR 18 Hfem
T @ 9 T & O &, w1 o gfeew A o § afF T R arem
BT YUY (@ 4§0 Ayl U # 1 9% 39 29 S g A wemsd | g gon ww
&, 39 uet & gy ware wwd |

AR, WHREH R, I9H AHTEST FE T B A AW el 9 |

#Ry, 3R B fig g & I & 79 A, GEm 99 § @ A v oo

T A T A R N 7 R W SN aw A R fy gw o

A W &) sEeE Sud Q- Ry aw gftewm wiaw & A ¥ e o @9

gh?@mwwmmﬁﬁﬁaﬁwmﬁw
TE

T AT o W R WeR ¥ AT & 5 oF sen R @
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ff e & go X A FO Ra ) gow @ 3w Aw F o SR
1 8, 7% IMAR FFW QW MR W RE A gT AEEeEE, gEa v
¥, T WE At pataget gean ¥ 2w 4 & vt €1 8 R 4 o o ff ww
T €, wEwm W@ g v Ry e A oftaw dma § i ol ¥ R
Ry MA@ L, a7 s ot & L (Ee)...

b

SHRI NILOTPAL BASU: Madam, | am on a point of order. Madam,
he is misleading the House. What did happen thera? ...{nterruptions)...
When certain people tried to create a problem there, the West Bengal
Government had acted on the basis of the law of the land.
...friterruptions)...

SHRI SANJAY NIRUPAM: | am not trying to mislead the Houss.
This Is your hidden agenda, Mr. Nilotpal Basu. ...¢nterruptions)...

o Norga 7g : wH o AR N AE @ F B ggdy wgemd #
AR ARTACE. ¥ 0OfE o¥ o @ &, S69 & B Yo T O midy

ot dorg Frewm : o o s oA R A ‘
W o ar § 5w ave @ oty e 9w @ 4, 99 Iy waet
ad gorkR A ik e s R, 399 we-am oF R @ ik 9 amh g
off A, gu ® W™ 7 Fas e 9 A aor A1 S SRy 7 S A s
1 W1 X W, U T

MAa g e o WM a WA ENwmeea ¥
Hax mft & ...(zEara)...

o) o freaw ; so s YRR eiR, 9m wRA, e TR & G
§ 8w oo & oo @ &1 AT TR A A vy ¥ L (s

TR ared, A ot ariwfre fimvor darem f voa 0 (o s
war) : 2 el w1 o A e £ L (aram)...

o worg fregw ; amy Foeh 3 @ IO wERy o vt ax vk K, ox o
W AT > aew |  TR-aw I8 wat A o @ &) aw or e fede @
et @ T X, @ ¥ W W wEA & anw £ (mmEem)...

s wwls v R TR A wet ® fRu-w @ oam ot
o (STRETT). .,

65



RAJYA SABHA [11 MARCH, 2002]

At Hora Frogw : Aew, sa & AT o @ weT L (aee)...
warraraf : fege o wv R, Sl e v A ... (ueam)...

A worr Frowm : T, AN PiTe ax & 5 @ A e wae 6
wedh &1 o8 d ' @ A et W @ @ guf ¥ wify oft, T
&F A Mert § A B oemm T &, awd ufifva @ @ 2w 4§ wwh A
arre) wrge & s frw ol ¥ e # gt B awm T #7 dw-dw, qofw-
veim wfEentt &1 -3 fvm s wEd € 5 e affa w6 R wmite
=rft offrm, =i of V7 v w57 gl ' amw A & dx s o AR
33 £ r wea € ¥ wlafea A e 79 .. ().

3

Pirs

g a Nop @EREE) 4 A W AW ) wA f ww o
. Ja@ara)...

sf "o frevw ; xq ave # gTa w1 v &, § Rk aw i @
= TR & ...(Wear)...

SHRI NILOTPAL BASU: Madam, we have no problem, if the Leader
of the House is taking the responsibiity for what Stri Sanjay Nirupam is
saying. ...{nterruptions)... ¥R Fm wew PRl el % el § o s Aol
wEY | }

st o Frogm ;o owd il § 5 Am ez W e B Porderh # 4
s W HE v K, § Soi gfieer v vwr €, 4 ool anvend o e o, 0
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SHRI N.K. PREMACHANDRAN (Kerala): Madam, his speech s even
creating communal passion in this House.

THE DEPUTY CHAIRMAN: No, no, no. ...fnlemuptions)...
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3HRI N K. PREMACHANDRAN: He himseolif has stated that, What
Is this? ...¢ntaerruptions)...
THE DEPUTY CHAIRMAN: Now, | have some names.

it o we fton : frew, Proum off ¥ o v R § T v oA ¥
¥ ... (=mae)...

s W Preww : fgw, I W wEA A
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wfke et T ().

st v g (Rew) - 4w, o 4 ora w2 ) L (wrae)...
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THE DEPUTY CHAIRMAN: Actual

ly, in the moming, Chairman

Saheb, when he permitted a mention on Ayodhya, he said, *Just ong or two

—

people will speak®. But now, | am getting name after name, and it is being

converted into a full-fledged discussion on Ayodhya, without any proper

agenda. We should also go by an agenda, like how we ask everybody eise

The Leader

| havse got

to go by an apenda. Now, ! do not know how to manage it.

of the House is present over here and he wants to react to it.

the names of two Members more, namely, of Shri Virumbi and Shn

n
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A o 24 e (T AR .

FUEHeRY : v B ofST | saw Tag amom @ oy drE S | e
wron dfrg, oud iz & gE IS wE

Al o A wEAR - § A9 U A FEA 1 age ke | s
MR ToRm ¥ R W A 3ga [ F g @ § ok aw wh wivwe, o g areh
fafmm N T S AN RE AN R A}, waga
T wa # | ST AU o) AR @ WU IR S 9T W wWeR o
it ¥ st o A SN 379 wE ol e = FREE T B

S A wEw 7 o gre f W @ e o g )

JoanalY ;. TE 8] g agaly ¥ e @ e 9@ 1 #1 Now, | call
Shri Virumbi.

SHRI S. VIDUTHALAI VIRUMBI (Tamil Nadu): Madam Deputy
Chairperson, thank you very much for having given me this opportunity to
say something on the Ayodhya issue that is confronting the country. The
hon. Prime Minister has given a categorical assurance to the nation today,
through the other House, that the NDA Government would abide by the
verdict of the Supreme Court. He has also sought the cooperation of the
paople of India in maintaining sccia! harmony and in preserving the integrity
of this great nation of ours. We hope our brothers in all the sections of the
society, cutting across party lines, will strengthen his hands. Our words and
deeds should be such that they do not become an impediment to social
harmony. We have full faith and hope in our Prime Minister. He has given
this assuramce to the nation. He is one of the greatest leaders of our
nation. We can rely upon the assurance given by the hon. Prime Minister.
in one way, after Nehru, we have had very few !eaders of his stature. Wae
have full faith in him and hope that he will fuifi his assurance. A lot of
biood has been shed in the name of religion ang in the name of caste.
When tha blood is shed, we do not refer to it as a poor man's blood or a
rich man's blood or the blood of the majority or the minorty. The blood
that is being shed is not the Hindu blocd or the Muslim blood:; it Is the
blood of indians. Therefore, we feel that the pecple who actually indulge in
religious fundamentalism do a great disservice to our nation; in a sense,
thay are anti-social elements.

72



(11 MARGH, 2002 RAJYA SABHA

The National Democratic Alliance had given a categorical assurance
to the people of India at the time of elections. Let me quote, "The NDA
pledges to the people of India a Government which shares their hopes and
anxieties and which will work as partner with all the people irrespective of
class, caste and religion -- not just with a privileged few. This is our
contract with the people. The NDA is new; the NDA is tha future; the NDA
is a broadbased movement for progress and justice. OQur vision is one of
national renewal, with modern programmes of change for a rasurgent india.
We reach out to the minorities; and, aven at the cost of repetition, proclaim
that we will safeguard the rights as senshrined in our Constitution. The NDA
is the political arm of none other than the Indian people as a whola, No
one will be cast aside; fairess and justice will be rendered 10 one and all,
and we assure you that there will not be any discrimination. We appeal to
our brothers and sistars of the minorities that we wholghsartedly extend our
hands of friendship. Let us hold our hands together and walk together to
build a resurgent, modern India. Let us throw away our old prejudices. Let
us put an end to divisivenass. Let us have a moratorium on contentious
issues, Lot us bind curselves with bonds of trust and friendship. We want
an india which we all feel part of, and in whose futlure we have a stake.
And we want to enter the new millennium with confidence; not with givisive
feeiings. This is our call for reconciliation and it is part of our commitment
to the minorities.

THE DEPUTY CHAIRMAN: Mr. Virumbi, from where are you
quoting?

SHAI 8. VIDUTHALAI VIRUMBI: | am quoting from the National
Agenda of the NDA.

Madam, this is the commitment which we had given to the people
of india, on the eve of slections, and we stand by that commitment. We will
stand by that commitment; we will never deviate from that commitment.
That is the assurance, we, as a pariner of the NDA, would like to give to
the people of India, through this august House. Madam, when somebody
indulges in violenca, in the name of religion, we condemn it. We are against
any form of violence, on any occasion, for any reascn. We, the DMK Party,
condemn the violence, in any pant of the country, whether it is indulged in
by the majority community or by thé minority community. We condemn the
violence totally, in unqualified words. We stand by that. That is one.
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Secondly, when we gave that assurance, we will stand by the
Supreme Court verdict. We hope and trust that the Govemment would
stand by that commitment, It is an assault on human rights; it is an assauit
on fundamental rights; it is an assautt on the basic structure of the
Constitution, f anybody violates that In the name of religion, he I8 not
merely attacking the human beings; but he is attacking the ethos of this
nation. Therefore, we hope and trust that what has happened, has
happened. At loast, we should be optimistic about what is going to happen.
We fael that good sense will pravail over those people who indulge in thig
type of fundamantal activities. Wa strongly oppose this viclence. We again
say that we will stand by the Supreme Couwrt verdict. We call upon the
peopie that they must also respect the Supreme Court verdict. in a way, the
people who want to defy the Supreme Court verdict are defying the Indian
Constitution, When they defy the Indian Constitution, whoever they are, the
nation won't forgive them. Thersfore, we can have faith in the great
lsadership of Shri Atal Bihaniji; and we will stand by him, cutting-across
party lines and see to it that communal harmony is maintained in this
country. This assurance has already boen given by my leader, Dr, Kalaignar,
in Chennai, He gave this assurance within 24 hours of the violent incidents
that took place. The DMK Party stands by that commitment. We stand by
the NDA; we stand by the soclal harmony in the country; we gtand by
cooperation; we stand by secularism, Our country has got two main things.
One is democracy and the other is secularism. If secularism is attacked,
automatically democracy will be in peril. If democracy 18 in peril, owr future
will be in dark. Therefore, for the bright future of our country, damocracy
should provail in our country. In order to see that democracy prevails in this
country, secularism should prevail. in order to see that secularism prevails in
this country, we should abide by thé Supreme Court verdict. With these
words, Madam, | thank you very much once again and conclude my
speech.

THE DEPUTY CHAIRMAN: Now, | have two more names - Shri
Premachandran and Shri Gaval, | request them to be brief because we have
a lot of Business; otherwise, we will force you to sit ovemnight.

SHRI N.K. PREMACHANDRAN : Thank you Madam Deputy
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3.00 p.m.

Chairperson, for giving me an opportunity to express my views on this issue.
Madam, now the whole issue has come out and Is creating utter confusion
in the minds of the people because one day the Vishwa Hindu Parishad and
the Chiaf of Ramjanambhoomi Nyas Chief says that they woulkd abide by the
Supreme Court verdict. The next day, they say that if the Supreme Court
verdict was not going to be in favour of the construction of the temple,
then, they would not abide by it, if it is against construction of the templs,
then they would not abide by it. So, my specific question to the
Government [s this. | am seeking a specific clarfication from the
Govemnment, or an assurance from the Government because the
Government, as the statulory receiver, should assure the whole nation,
through this House, that the status quo will be maintained. But, it is quite
unfortunate to note that when the hon. Minister of State for Home Affairs
visited that particular site -- he visited the Ayodhya Temple and heid
discussions with the Chief of the Ramjanambhoomi Nyas -- and stated that
the restrictions imposed on the karsewaks to enter the disputed land and to
perform puja were not just and genuing, Therefore, thess should be
liberalised, This statement of the Hon. Minister of State for Home Affairs has
come out in the visual media,

The hon. Prime Minister is giving repeated assurances to the
country that there were two courses of action: one, by way of amicable
settlement through mutual consensus, or, negotiation between the two
parties; and, the other, to abide by the verdict of the Supreme Court. The
first option is ruled out, bacause yesterday, the Muslim Personal Law Board
said that it was not willing to accept the proposal made by its counterpart,
Swamiji's proposal.

In the given situation, it is for the Prime Minister, or, the
Government to say whether the symbolic bhoom! poojan will be allowed at
the disputed site or not. According to one there is a classification, the
disputed site and undisputed site. Actually, there is no such classification;
there is no such differance. The whole area is in possession of the
Government. When the Government Is the: Statutory Recelver of that area, |
would like to know from the Government whether this bhoom/ poojan would
be allowed or not. Now, this is the main question before the country now.
This point should be specifically answered. The Government should clarify
this point.
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| would like to seek anather clarification from the Government. On
the 13" March, an interim application is going to be filed before the court.
What is the prayer sought for? The prayer sought for is, a decision on
whether to allow the symbolic bhoomi poojan or not. My specific question
is, If you have 10 observe the slatus quo, as per the verdict of the Supreme
Court, then should the Govemment move an interim application? Hf
somebody asks for a relief to have a symbolic bhoomi pocjan on 15" March
to make one's right registered, or, to have some satisfaction, should the
Government move the court by way of an interim application? The rei
sought is a decision on whether to allow the bhoomi pocjan or not, Now,
that has to be decided by the cour.

THE DEPUTY CHAIRMAN: We are not having a discussion; | am
sorry 1O say that you are going beyond the point.

SHRI N.K. PREMACHANDRAN: | seok clarifications on these two
points, Thank you.

IqewTafl : ey g, s A o Wl F WfEow ) W v o ol
Ry & N R Tl A A dw wFrEy W wn o #)

oft wa fira e ame wdw av Dfom)
IgRuTaf ; ax wag &)

SHRI R.S. GAVAl (Maharashtra) : Madam, | always speak to the
point, Madam, we are supposed to adopt certain norms. You may call it
Partiamentary norms or Constitutional norms. We, the representatives in the
Upper House, have taken a solemn oath of the Indian Constitution. it ig
incumbent on our part to follow both the Parliamentary norm as walt as the
Constitutional norm,

Secondly, delivering speeches outside the House is another matter,;
but expressing views in this House should bea in accordance with the norms
‘adopted as Parliamentary norms and the Constitutional norms also. | am
sorry to say that we have gone beyond these norms.

Madam, if you remember, yesterday, Balasaheb Thackeray, the
Shiv Sena Pramukh, while speaking at Thane said something.
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...[nterruptions)... Singhalli, | am giving a compliment to him.
...[nterruptions)... | am giving a compliment to him. | am not criticising
him. What did he say? He suggested to the judiciary, when people appear
before the court, they should keep the Constitution of India book only as an
oath-taking process, rather than keeping Quran, Dhammapada or Bhagavat
Gita, Indirectly, he was saying that we are disturbing the secularism, by
taking an oath by putting our hand on Quran, Dhammapad or Gita.

K means he has expressed full faith in the Constitution. In a way, |
am complimenting Bala Saheb Thakre. He is dedicated towards secularism,
and it is a good thing. ..frterruptions)... Madam, whatever may be norms
for this discussion, | will abide by that gnd | will be very brief. We must be
within the framework of the Constitution of India. The Preamble of the
Constitution itself indicates that we have full liberty of worship, puja, and
prayer according to our philosophy and religion. | am in favour of Mandir
and | am in favour of Masjid. But the Preamble of the Constitution says
that Mandir, Masjid, Gurudwara. and Church should not either be a subject
of a crisis or a controversy or a quarrel. Now wisdom lies with us whether
in the name of Mandir and Masijid, we allow people to have a conflict and
there is bloodshed on this earth,

- THE DEPUTY CHAIRMAN: Okay.

SHRAI R.S. GAVAI: Madam, | will be very limited. 1 will sum up
within a minute. Accerding to the Preamble, Fundamenta! Rights and basic
structure of the Constitution, everybody has freedom to worship. But the
wisdom is how 10 avoid a conflict. .. énterruptions)...

THE DEPUTY CHAIRMAN: Now, ... #nterruptions)...

SHRI R.S. GAVAI: Madam, | feel that wisdom should fall upon the
Government. .. .niterruptions)... | wili sum up. ..¢nerruptions)... | am
paying due respect to Mandir and Masjid. But, it is incumbent on the
Members of this House to see that there is no conflict, What is the reply
given by the Prime Minister? ...fnterruptions)...

THE DEPUTY CHAIRMAN: The reply s going to be given by the
Leader of the House. ...¢ntarruptions)...
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SHRI R.S, GAVAI: Of course, | do believe the Leader of the House
will give reply. But what was said by the Prime Minister earlier? The Prime
Minister said, "We will abide by the verdict of the Supreme Court. We will
abide by the verdict of the court.” We want the Leader of the House to
make it amply clear whether they are abiding by the statement made by the
Prime Minister strictly limiting themssives to the verdict of the Supreme
Court or whether they are deviating from the earller statement of the Prime
Minister. Thank you.

ah voha yos - Swewfy awE,
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e & T W |
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wr g o A T B vt &) T ok £ 5wk ¢ B R 8, W Tigw B
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think, my friend, Shri Virumbi, was entirely right in saying that we are
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committed to maintain the stalus quo because that wag not a part of NDA's
agenda. TTmareomytwowayshwhichthislssuecanberaaolved
either through satislactory mutual consultation betwsen the two
concemned, or through the determination by the court of law. The
Minister has said this. There is no third way. M @ =g =nf wi¥
ﬂmemﬂ.mmmeISofuasdusput
mdlsptnadlam.sky.eum.wateramoormmod.areaﬂissuaathaitho
court is dealing with, | have often said that we ought to remain clear not to
treat this great Chamber a law court. We are not a law courl. We do not
interpret law. This Chamber is for making law. There lies the distinction.
The Parliament, in its wisdom, makes law, and the Court is free to interpret
that law. S0, | am not here to determine as 10 what the Supreme Court will
do. The Supreme Court is seized of this matter. ThaGovemmenthas
clearty said that we are bound to abide by the Court's verdict. On 13™ the
court wil meat, and whatever the court will say, the Goverment will abide
by that. Then, hon. Members raised questions about law and order. Yes;
tha State is under President's Rule. It is the Government's responsibility to
maintain law and order. | have here, with me, the figures of the Forces that
have already been deployed there, If you want, | can read them al,

off Hrirean wyg : 0 v )

I

oft orortw oy : amg ¥ W ¥ v 42 £1 There are 41 companies of
tha CRPF. ___fnisrruptions)... | heard an hon. Member saying ‘Police
State’. It is not a Police State.  ...fnterruptions)... Ohl you had said it in
soma other comext. I Is not a small Force. There are 27 companies of
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*ft orerde e :
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THE DEPUTY CHAIRMAN: We shall now take up the Consumer
Protection (Amendment) Bill, 2001.

o v viwv S : 2w, T T T W o L (wRE)..

e T e A i R e @t faga @
ferer offe voa ¢, Wit watzs v oft ¢4 N WA B & Bils for
consideration and passing ...(areEF)...

SHRI NILOTPAL BASU: In the moming, we had decided that the
U.P. issue would be discussed.

THE DEPUTY CHAIRMAN: But that has not been conveyed to me.
(interruptions) The main thing is thet | have a paper before me. You
should, sometimes, listen to the Chair aiso. The basic responsibility of this
House is t0 do some Legislative Business. S0, let us do the Legislative
Business and do it in the order in which it is written. | would see to it that
the Consumer Protection {Amendment) Bill, 2001, I8 passed without
discussion, because there are not many speakers. Mr. Swaraj Kaushal Is
not here. Shri Lajpat Raili and DMK Member's name is there. | will ask
them to withdraw,

Mwmveriiw .t Mot e M s B
m o it dwdny wrd R R A w form w1 {5 ¥ wink amafy off ¢,
e wié wgree e & o onet T Ty § v R, A
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IeaTafY : apft N I F @ ol oy £ L (mEas)...

SHRI NILOTPAL BASU: We agreed 10 stay as long as necessary,
to compisete all the Business that is listed for today.

THE DEPUTY CHAIRMAN: But the main thing is that if we start the
Short Duration Discussion on Uttar Pradesh, the Minister should be present
hare. The Minister of Home is not hers. He has to be here.

THE MINISTER OF LAW, JUSTICE AND COMPANY AFFAIRS (SHRI
ARUN JAITLEY}: Madam, | will give a reply to that,

THE DEPUTY CHAIRMAN: You will be replying, but | feel that we
have not done any Legisiative Business. If, atieast, one Bill is passed, we
would be justifying ourselves ...(Interruptions)... 41 @ fiarta o= wifdvl

S i v A=, fid @ w8, T 9 o v ot &, o faorw
fmar v &, afF wE o dedv At s = gan a1 ...(amm)...

THE DEPUTY CHAIRMAN: There are not many hon. Members who
want to speak on this Bill, Please cooperate with us. Let us do one
Legislative Business.

SHRI NILOTPAL BASU: Madam, you know that we don't have any
problem with the Legisiative Business.

Sywwefd . wrd A s, A 7w A I & s B e ¥
fs wrgd = = Al 3 Rvews W gaoa R wR AR @ BT a1 B =
f s guE o gan| e e s ARt A ww o dm R g, o
T T o ol wew oewi w R

SHRI NILOTPAL BASU: Madam, we had discussed and agreed to
that ...¢nterruptions)...

SHRI B.P. SINGHAL (Uttar Pradesh) : It is the ruling of the Chair.
st fioaw 1y : Aen, TN &) T S g, uwl gf AR

W o a3 B v Ox W gan, AR v A i o w8 gy fn
ol we aa g 8, gh e fReew we ¥ @ wd Wk Rt o o
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™ 3 TN 93, w IHN | AfFT HieE 7E 99 g o fr orR Wi TR
s B AR AR s g

Y - AR Roiw gu v R, i e d g & fog ds
S v w2 9 @ € A1 You want an answer from the hon. Home
Minister or from the hon. Law Minister.

it Hrerye ¥y : g% gaw oo W H FTHEH O WU L (Em)...

THE DEPUTY CHAIRMAN: But that consensus should be registered
here. | go by the agenda paper...{nlerruptions)...

st g ot : 45w, 9w a7 ARRT Ae W am &, T A ™
T w ¥ oRm w REET @™ T 5 O R SW W 7 5= o e am
¥ T YW ARY G e Reewd ¥ v wem d @ wwmt o aw
frifer Aoy &1 v &, &7 Peime 7 & fag TR ) o 39 e
W EH WA WA W AR AW A A, v Rege s @ b fog sRwz £, IfE
T ww Tg g on, oEA W Y amw A, X wE @ I TH wen wEw €, AfdA
ax o a1 % oRE ¥ TR I Rv A wsufi wea  oden § o agve B
¥, 39 W waf & oo L (aramE)...

s v vimw B A, Sadta- @ W=D o s e E

Syt ;g aE, A FE 5 4 5 = ouum od R w0 e D
a9 EW w1 7 e & Iyg ¥ TR O @S9 | 7w O ot gan 1, b wm
o ¥ 0%, @) d AN, afFT frg 3 9 R, w@ A waw e e oife
T EEA A I9 W AW W X Rz ug N aw A g @ f& SR sife T eea
v &) FEi it o i ween afie) steeger sdiwd e 8, v
wewe fiw £, 7w R ul & om0 @ ) R S w6 e 9, e Refa
# 8 7= &) gofg po o wfie fior av oifny

s .. Aeqafaa (ArEs) - fEw, 26 i ¥ ARy fioew @
g B A 81 @ o A wrehs F T € 5 wifanke doh =i 47

M Nehow &g : TR A= AT RN YgEER B L (aEeE).. AR
ud FA 8 % 3o T g R @ @ A o BT . (amae)...

e : ang ddw ) w=h o a3 £, & nxn ) .. (wmere)... T SEEE
o wd £, 9 B A R wirg of, am A
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dadtn wrd @R, dev oftv guew stufalt R (R nere weem)
Igeumofy off, wawe e R o7 ww S o W & 4, w Ffiveie W R
wof g5 6 f5 oo RPR e $9 far ol 3w 72w o el & s
Ta0d ¥ 9% e w Ierw U waw wi 1 A ffy H o1 =en
=€ g¢ o, safig 3), T M w s ¥ B Ty
wHIfAT o1 SUE gred 98d 3V U u% ey o
T

faorra o w 3@ A1 R FTa & B wen ow AW R,
o N e st W W Rw
iR

:
e

frar @ % s &1 W Fo B w8,
WaTtI I T At gd A waw &
foe Y FY gae W o oE oo 5 o B sy A &, AfT ond el
s at, ol d, i g s TR ¢, s R A W
Hgva & 5 gedt gf). W, AT = W B W) I X oW aT TN QN
FRrefea fiorre =& 9@, T a® W5 A | AN TR TR 0w i Tm oW
& &, e vF fam T &y

Jugarfy ;| wifarTh arad AP T A em g, A R ow vt A
e A1 . (amEa)... oiEErTd orad ffee awa, 4 g o g e
g T 00T Wed ¥ AR F wwi gf ft A I 7% ow wa gf N s owe
7w & el ® o 0, TR it is not reflected in the papers. | go by the
papers.

SHRI PRAMOD MAHAJAN: Madam, | am not blaming you. it will
riot be reflected in the papers. ...{nterruptions)...

THE DEPUTY CHAIRMAN: t go by the papers.

SHRI PRAMOD MAHAJAN: Madam, it won't be reflected in the
papers, because yowr agenda papers wan printed earfier. It won't refiect
there. My only request is that whal we
when | was entering the House, hon, Mémber, Shri
saying fis o oY W, o8 B¢ A, Wk # sm
Tex ad &, g0 v & wrf R wit €1 Afrifes fiods # g oy §
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s At e weg g 81 e wrR @) B el I wrm, s @ anfiew
frn wew & o e €1 fsw fore ov wew B0R £, Al B R v gre B
¢, v o feuw w afver §) A0 g X AT Aorks o o8 B wifrg ) PR
vy oV wem § o opd e oow wdw W wel @ W, A e v qm
Wy fore ore o W o W R |

SHRAI PRANAB MUKHERJEE: Madam, | woukd like to submit that it
is true that we must transact the legiatative business; and there are four Bills
listed on the agenda. Tha only point | would ke to submit Is that among
the four Bilis that are ksted in today's Agenda, two Bills at Item Nos. 3 and
4 require some time for passing. The Bill listed at ftem No. 4, The Code of
Civil Procedure (Amendment) Bill, 2000 is a major Bill, angd two hours have
been aliocated for it. | do not think there will be any problem in getting the
first two Bilis passed, after we discuss the U.P. igsue. Thereafter, we will
pass the two Blils listedt at ltem Nos. 1 and 2, because one hour has been
given to each of these two Bills. But, in the cnee of two other Bills, where
three hours have been given, | think it will be too much to expect from us
to pass them today also. Therefore, | woulkd request that you get these two
Bills, the one listed at item No. 3, and the Code of Civii Procedure
{(Amendment) Bill passed on some other day. So, | would support the point
that let us now take up the U.P, issue for discussion. Thereafter, we can
discuss these first two Bills and get them passed tonight. After that, the
other two Bills can be taken up because more time is needed for them.
But, if you want to do it today itself, we shall either have to do it without
discussion or we shall have to sit till we pass them,

SHRI PRAMOD MA}-lAJAN I do not mind discussing U.P. first, if
you commit to complste the first two Bills today.

SHRiI PRANAB MUKHERJEE: Yes, yes.
THE DEPUTY CHAIRMAN: Naow or after U.P.7

SHR! PRAMOD MAHAJAN: Madam, this is a solemn assurance by
the Housa, to ourselves, that ‘we will complete the first two Bills. | do not
mind U.P. being discussed first,

THE DEPUTY CHAIRMAN: So, if the House so agrees, we shall
now start the Short Duration Discussion on the role of Governors in
discharging their constitutional responsibilities in the formation of
Government in States, in the light of recent events in Uttar Pradesh. But |
would request the Members 10 kindly make it a Short Duration Discussion,
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i.e., discussion for only two-and-a-half-hours, because our Secretariat
makés the time-allotment according to the time allotted for a particular
discussion. So, please abide by that. | -know you require much more time
1o oxpress your views on such issues.

sft ww firg em AW, 7w @ W oo wWifS qga A A T § i
ST Qe | gl v faw g ww S|

IJgaamfy : T, aw W A @ v £ s vn vew 3w off, s
it

SHORT DURATION DISCUSSION

Role of Govemors in discharging their constitutional responsibilities In the
formation of Government in States in the light of recent events in Uttar
Pradesh

sf} v visy S (SR wow) : A SuEwafy wER, o udw N
Ta AR, et REE aw ¥ g ge -- 14, 18 R 21 wRad @ 7% gm
w1 §¢ A ST R Rwe o gl & ue i 24, 25 vl @@ e T
Ty D 7 o e wa ofdg B @ sfrgam @ o &1 ) few, = gl A
S Wi d g M 77 o 9 TH o urn 5 aE TgEa R W W, afe
Y q@ T WA i
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%
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¥ i, REF v T WA F AR WIeErE) Ol ¥ e aeei garm
qEE A TR WHR T T I T eRg F oaw dw e, dfw
AT FERY A F oy R aea / g8 oE iR A B aer A aeer agEa
ufdw w8, gue wqa 1 T @ SR 9E W T 5 ¥ 0w O wer 9w #
S v wXeR B AR A a3 w6 e A e 93 qw A gen € A
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